XI TEM NO. 801 COURT NO. 3 SECTION |1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 704/2016
(Arising out of inpugned final judgnent and order dated 07/12/2015
in CRLA No. 572/2015 passed by the H gh Court O Bonbay)
STATE OF MAHARASHTRA Petitioner(s)
VERSUS
SALMAN SALI M KHAN Respondent ( s)
(Wth appln. For exenption fromfiling c/c of the inpugned judgnent
and exenption fromfiling O T. and pernission to file synopsis)
Date : 08/02/2016 This petition was nentioned today.
CORAM :
HON&#39; BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
HON&#39; BLE MR. JUSTI CE C. NAGAPPAN
For Petitioner(s) M. N shant Ramakantrao Katneshwarkar, Adv.

For Respondent(s) M. Kapil Sibal, Sr. Adv.
Ms. Udita Singh, Adv.

Ms. Manasi Vyas, Adv.

M. Chandra Prakash, Adv.

UPON bei ng nentioned the Court nade the foll ow ng
ORDER
Li st on 19.02.2016 after fresh matters.
Li berty is granted to the parties to file official
transl ated copies of the w tnesses, and other docunents as

avail abl e on t he record of t he Courts below in t he
meant i ne.
(Madhu Bal a) (Renuka Sadana)

Court Master Court Master



